Central Administrative Tribunal, Principal Bench
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New Deihi, this the 21st day of November, 2000

0

Hon'ble Mr.Kuldip Singh,Member (J)
Hon'bie Mr. M.P. Singh, Member (A)

.Neki Ram S/¢ Shri Prakash

.Laiita Prasad S/¢ Shri Puran Chand

.Om Parkash S/0 Shri Mangal
~ (o)

Smi . Munni Devi w/o late Shri Ram Saran

Shurari Lal S/¢0 Shri Brij Lal

Prahlad S/¢ Shri Chunni Lal

.Om Kumar S/o

i Prakash

s
.Suresh Chand S/0 late Sh.Panna Lal
/

.Jawahar Lal 8§,
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Shri Schan Lal
Shri Punni Lal
.Shakar Kumar S/¢ Shri Babu Lal
Laxman S/o Shri Nandu Lal
-Madan Lal S/¢ Shri Hsera Lal
.Rajan Singh S/0 Shri Babu La!
Banwari Lal S/0 Shri Brij Lai
Bizshember Daval S/0 lats Shri Janki Prashad
-Sanay Kumar S/o Shri Hem Chand

LSukhbir Singh S/o Shri Mangar Ram

Kishore Kumar S/0 Shri Prahlad Singh
.Subhash Chand S/0 Shri Ram Prasad

CAnand Kumar S/o0 Shri Jaggu Ram

Kumar S/o0 Shri Manna Lal

-Rajesh Kumar S/¢ Shri Roshan Lal

.Gopal Ram 3/0 Shri

.Ramesh Kumar s }
.Surender Lal s3/0 8
.Lal Chand S/o Shri ]
Asha Davi w/0 la i
.Deep Chand S/0 Shri Babi Lal
Mahesh Kumar S/¢ Shri P
Kartuilin Bartha S/o Shri Vicky Bariha

.Rattan Lal 3/
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te Shri Tulsi Ram
ri Bati Ram
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termen in Base
Canit.) ....Applicants

{By Advocate: Shri Yogesh Sharma)
‘ersys
T Union of india through the Secretary
Ministry of Dafence Govt. of india,New Delfi
2. The Chief of the Army Staff
- Army HQ, Sena Bhawan,New Deihj
3. The Commanding Hospiial
Base Hospital,Deihi Canti.-10....Respondents
{By Advocats: Shri Madhav Panikar)
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ORDER(ORAL)

By Hon'ble Mr, Kuldip Singh., Member (J)
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Heard Shri  Yogesh Sharma, tearnad SOoub

“for the applicants and Shri Madhayv Panikar, learned

e 8

2. Shri Yogesh Sharma submits  that before
approaching ths Tribunal for rodrassal  of  their

grievances, the applicants had fited a representation
and 1his O.A. can be dispossad of with a direciion to
respondents to take decision on their representation

within a fixed time fTrame.
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dirsclion to respondents to dispose © applicanis’

} . . .
¢ representation by a dotaited, speaking and reasoned

arder within a period of two months e date  of

C

receipt of a copy of this order.

{ M.P. Singh ) { Kutdip Singh )
Member (A) Member (J)




